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The Registrar,

National Green Tribunal

Principal Bench, New Delhi.

Subject- A report in compliance of order dated-19.09.2022 in O.A. No.-406/2022 “Narendra Singh
V/s State of U.P.”

Respected Sir,
In the above noted case, Hon’ble Tribunal has given direction as below :-

“In view of the averments made in the application and observations made in the report of the
Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through Chief
Secretary, Government of Uttar Pradesh, (2) State PCB, (3) the District Magistrate, Mathura, and (4) the
Project Proponent-M/s Vaishnavi Brick Udyog (Old name M/s P.B.H. Ent Udyog), Khasra No.-209, 143,
Bajnamarg, Parsoli, Tehsil-Mant. District-Mathura, who stand impleaded as respondents No.-1 to 4.
Notice, alongwith copies of the application and report of the Joint Committee, be issued to respondents
No. | to 4 requiring them to file their response/reply to the averments madein the application and the
observations made in the report of Joint Committee within two months at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF.

Notice be served on the project Proponent-M/s Vaishnavi Brick Udyog (Old name M/s
P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnamarg, Parsoli, Tehsil-Mant, District-Mathura through
District Magistrate, Mathura and for this purpose notice issued to the project Proponent be sent to the
District Magistrate, Garhwa by E-mail for getting service of the same effected on the project Proponent
and sending his report in this regard.

List for further consideration on 11.11.2022.”

In the compliance of above directions, A notice has been served to Project Proponent M/s
Vaishnavi Brick Udyog (Old name M/s P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnamarg, Parsoli,
Tehsil-Mant, District-Mathura through District Magistrate, Mathura is annexed as annexure-| and An
Action taken report is annexed as annexurc-2 with all enclosures.

Accordingly A compliance report is being submitted along with the present letter for kind perusal
and further action in this regard.

Your faithfully,

[
—————

o+ ¥ L'“)_..o i
Regional Officer
CC:-
1. Member Secretary, UP Pollution Control Board, Lucknow.
2 District Magistrate, Mathura.
7
¢

Regional Officer

Office Letter Head. D
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The Action taken report in the matter of 0.A. No.- 406/2022 Narender Singh Vs

State of Uttar Pradesh & Ors, in compliance to the order dated 19.09.2022
passed by Hon'’ble NGT

The Hon'ble NGT has passed an order dated -19.09.2022 in 406/2022
Narender Singh Vs State of Uttar Pradesh & Ors. The operative portion of order is s
under:-

4. In view of the averments made in the application and observations made in

the report of the Joint Committee, we consider it appropriate to have response of (1) State
Pradesh, (2) State PCB, (3)

My/s Vaishnavi Brick Udyog
arg, Parsoli, Tehsil-Mant,

of Uttar Pradesh through Chief Secretary, Government of Uttar
the District Magistrate, Mathura, and (4) the Project Proponent-

(Old Name M/s P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnam
Disrict-Mathura, who stand impleaded as respondents No. 1 to 4, Notices, alongwith copies
ved to respondents No. 1 to 4

of the application and report of the Joint Committee, be Iss
requiring them to file their response/ reply to the averments made in the application and
the observations made in the report of Joint Committee within two months at Jjudicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form

of Image PDF.
tice be served on the Project Proponent- M/s Vaishnavi Brick Udyog (0
Parsoli, Tehsil-Mant, Disrict-

Id Name

5 No
M/s P.B.H. Ent Udyog), Khosra No. 209, 143, Bajnamarg,

ura through District Magistrate, Mathure and for this purpose notice issued to the

Math
ct Proponent be sent 1o the District Magistrate, Garhwa by E-mail for getting service of

Proje
the same effected on the Project Proponent and sending his report in this regard.

6. List for further consideration on 11.11.2022.7

In compliance of the order dated 11-07-2022, the joint committee of the
officials of District Administration. Mathura and Regional Office, U.P. Pollution
Control Board. Mathura visited the site on 05-08-2022. The inspection report and the
action taken report was submitled (0 the Registrar, National Green Tribunal,
Principal Bench, New Delhi vide Board letter No.-898/0-8/2022 dated 07-09-2022.

The copy is enclosed as Annexure-l.




The closure order vide letter No.-H82799/C-4/Ent-953/Bandi/2022, dated
10-10-2022 has been issued against M/s Vaishnavi Brick Udyog (Old Name-
M/s P.B.H. Ent Udyog), Khasra No.-209, Vill.-Parsoli, Tehsil-Mat, District-
Mathura under section-31A of Air (Prevention and Control of Pollution) Act,
1981 as amended. The copy of the same was endorsed to the District
Magistrate, Mathura, Mining Officer, Mathura & Apar Mukhya Adhikhari Jila

Panchayat, District-Mathura for the compliance of the Closure Order. The
copy is enclosed as Annexure-II.

The latest inspection of M/s Vaishnavi Brick Udyog (Old Name-M/s P.B.H.
Ent Udyog), Khasra No.-209, Vill.-Parsoli, Tehsil-Mat, District-Mathura was
done on 31-10-2022 and during inspections it was found the brick kiln was not

in operation. The copy of inspection report is enclosed as Annexure-III.

h _}‘jjzt‘:ﬁ‘oqxq ity

Regional Officer,
U.P. Pollution Control Board,
o ‘Mathura
W Ne| ¥l 4TI
f__ r{ f : )
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The Registrar,
National Green Tribunal
Principal Bench, New Delhi.

Subject- Factual and action taken report in compliance of order dated-11.07.2022 in O.A. No.-
406/2022 Narendra Singh V/s State of U.P.

Respected Sir,

In the above nuted case, Hon'ble Tribunal has given direction as below .-

I- “Mr. Narendra Singh son of Vijay Pal Singh resident of Village Parsoli, Tehsil-Mant, District-
Mathura has sent the present leiter petition, which has been treated and registered as Ongm_al
Application, complaining that Hari singh son of Ramnarain resident of Village-Parsoli, Tehsil-
Mant, District-Mathura is running brick kiln at the distance of 400 meter from the village abadi in
violation of Uttar Pradesh Government Notification dated-27.06.2012 prehibiting running of
brick kiln within one kilometer from hospital, religious places, town area, residential are etc.

2- In view of the averments made in the application, it would be appropriate to have a factual and
action taken report from a Joint Committee comprising of State PCB and District Magistrate.
Mathura Joint Cornmittce shall meet within four weeks, undertake sitc visits, look into the
grievances of the application, verify the factual position and take requisite remedial action by
following due process of law. Stzte PCB will be the Nodal agency lor coordination and
compliance.

3- lactual and action taken report may be furmished within two months by e-mail at
judicigl-ngt@gov.in preferably in the form of searchable PDIYOCR Support PDF and not in the
form of Image PDF.

4- List the matter for further consideration on 19.09.2022.

In the compliance of above directions an inspection of the Brick Kiln mentioned in the order

ol Hon'ble '.l'ril:‘?unai. was carried out by a jeint wsgection tuam comprising of the officials from the

offices of District Magistrate, Mathura and U'F Pollution Control Board, Mathura inspected the Brick

Kiln mentioned in the order on dated-05.08 2022,

Accordingly a factual and action taken report is being submitted along with the preseut letter for
kind perusal and further action in this regard.

Your faithfully,

BN s
e

Al 2o
Regional mf}iher < -

K Member Secretary, UP Pollution Control Board, Lucknow
2. District Magistrate, Mathura.

Regional Officer

Men Letter Faad



\ .
Reéport regarding Hon'ble NGT Dated 11-07-2022 in OA No. 406/2022.
Pursuant to the direction given by Hon’ble NGT in the order passed on dated 11.07.2022 in

Original Application No. 406/2022. The main relevant contents of the order are as under :-

|- “Mr. Narendra Singh son of Vijay Pal Singh resident of Village Parsoli, Tehsil-Mant, District-
has been treated and registered as Original
arain resident of Village-Parsoli, Tehsil-
£ 400 meter from the village abadi in

2012 prohibiting running of

Mathura has sent the present letter petition, which
Application, complaining that Hari singh son of Ramn
Mant, District-Mathura is running brick kiln at the distance 0

violation of Uttar Pradesh Government Notification dated-27.06.

brick kiln within one kilometer from hospital, religious places, town area, residential are etc.
2. In view of the averments made in the application, it would be appropriate to have a factual and

action taken report from a Joint Committee comprising of State PCB and District Magistrate,

Mathura Joint Committee shall meet within four weeks. undertake site visits, look into the
grievances of the application, verify the factual position and take requisite remedial action by

following due process of law, State PCB will be the Nodal agency for coordination and

compliance.
3- Factual and action taken report may be furnished within two mo

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the

form of Image PDF.
4- List the matter for further consideration on 19.09.2022.

nths by e-mail at

In compliance of the above order. the following officials from the offices of District Magistrate,
Mathura and UP Pollution Control Board, Mathura inspected the site mentioned in the order on dated

11.07.2022.

1. Mr. IndraNandan Singh SDM Maant Mathura

2. Dr. Yogender Kumar - RO LPPCB Mathura

The following officers were also present at the time of inspection:-
Nayab Tehsildar, Tehsil-Mant, Mathura .

3. Mr. Brajesh Kumar

4. Kunwar Santosh Kumar - ALEE, UP Pollution Control Board,

Mathura.
A joint inspection of site was carricd out on dated 05.08.2022.The details are as under:-

As per Office records, the referenced brick kiln is established in the name of M/s Vaishnavi Brick
Udyog (Old name M/s P.B.H. entudyog) , located at Khasra no.-209, 143, Bajnamarg, Parsoli
Tehsil-Mant. District-Mathura. At the time of inspection The brick kiln was not found

operational.
At the time of inspection physical verification of four dimension of the brick kiln was done

ta

which are as follows-

.I'L
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regard.

AEE, UP Pollution Control Board,

. As per

. As per the

i) The main population of village Parsoli is situated at a distance of about 410 meters o the

east of the Brick kiln.
ii) The Brick kiln is located abave about 750 meters from the other brick kiln.
jii)  There is a open agriculture land in the North & South direction.
iv)  The Brick kiln is situated at the distance of 500 mtr form the Yamuna Express-way.
V) The Brick kiln is situated at the distance of 50 mtr from the Parsoli link road.

vi)  No hospital, school, population is situated within a radius of 200 meters from the Brick

kiln.

vii)  No orchard is situated within a radius of 1.5 km (East & West), 300 mtr radius (North &

South) from the Brick kiln.
The Geo-Coordinates of the Brick Kiln are Latitude-27-8776059 & Longitude-77-6
the Office record , the said Brick kiln has obtained CTE from RO UPPCB

865524,
Mathura vide

Jetter No. 1751/NOC-666/11, Dated-31.03.2011 is Annexed at Annexure-|
Office record . the said Brick kiln has obtained CTO from RO UPPCB Mathura vide
letter No. 8!080!U[’PCB:’Mallmra{{JPP(IBRO};’CTOIW&IICL’MA'I'HUR.‘\,'?_OI9 Dated 01.01.2020

01.01.2020

0. 8108! f'UPPCBf'Malhura{UPPCBRO)HC'I'O}ainNATHlJRA.f’2019 Dated

and letter n
e lo the non-

and the same was valid up to 31/07/2023 is Annexed at Annexure-2 but du

of Air consent conditions, the Air consent order has been revoked vide
d Office for

letter no -

compliance
154/v-93/2022 Dated-30/04/2022 is annexed at annexure-3 and rccommended to Hea

action taken under section-31A of Air (Prevention and Control of Pollution)Act 1981vide letter

no-155/v-93/2022 Dated-02/03/2022 is annexed at annexure -4

Afier making the inspection of said Brick Kiln in compliance of Hon’ble NGT Order Dated

11/07/2022 the letter has been resent to HO for action taken against the Brick Kiln under section-

31A of Air (Prevention and Control of PollutioniAct 1981vide letter no-738/0-88/2022 Daied-
06.08.2022 is Annexed at Annexure-3

A factual and action taken report is being subm ited for kind perusal and further action in this

Mr. Brajesh Kumar
Nayab Tehsildar, Tehsil-Mant,
Mathura Mathura

Kunwar Santosh Kumar

A
Ry

Dr. Yrogendt'r Kumur Mr. IndraNandsn Singh
RO UPPCRB Mathura SDM Maant Mathura -~ ...,

- FHTioelal. oo
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U.P. Pollution Control Board

y,

CONSENT ORDER
fNo. -
glegsoﬂIPPCBMathura(UPPCBRO)!CTOIwaleri Waimda SURLAG
MATHURA/2019 -
To,

Shri HARI SINGH

M/s VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG)

KHASRA N0-209, 143, BAINA MARG, TEHSIL-MAANT, MATHURA. MATHURA 281201
MATHURA

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. VAISHNAVI EENT UDYOG (OLD NAME

PBHENT UDYOG)
Reference Application No :7094649 Dated :01/01/2020
L For disposal of effluent into water body or drain vr land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. VAISHNAVI EENT
UDYOG (OLD NAME P'B H ENT UDYOG) is hereby authorized by the board for discharge of
their industrial effluent generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foreszid application .

This consent is valid for the period from 16/12/2019 to 31/07/2023 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollutien) Act, 1974 us amznded .

W 2

This consent is being issued with the permission of competent authority . ArVin Digitally signec
by Arvind Kuima
Date: 2620010

Kum Al siras+osio

For and on behalf of U.P. Pollution Control Board

Regional Officer
MATHURA
Enclosed : As above
(condition of consent):
| 3 3 . i Arvi‘ nd Ly tally si;
Copyto:  Chief Environmental Officer (Circle-4), U.P. Pollution Control Board, Lucknow. bt
Kumar g 204403 1
Regional Officer

MATHURA



U.P. POLLUTION CONTROL BOARD, LUCKNOW

exure to Consent issued to M/s.VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG)

de

(,'Oﬁscnl Order No. 7094649 Water

i

tad

A(a)

4(b).

!-.’l

Dated : 01/01/2020
CONDITIONS OF CONSENT

This cons?m is valid only for the approved production capacity of Bricks-20000 pesiday.
The quantty of maximum daily effluent discharge should not be more than the following .

N Effluent Discharge Details

| S.No Kind of Effulant Maximum daily | Treatment facility and
] | discharge,KL/day |  discharge point
L 1 | Domestic | ] 1 KLD E Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
epplication for consent no other efflient should enter in the said arrangements for collection of

::11' uent. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

The domestic effluent shou'd be sreated in treatment plant so that the should be i» conformity with
the following norms dated treated efflucnt .

l : Domestic Effulant

| S.No ‘ Parameter - Standard ]

- 1 __Total Suspended Solids _100mght

— 2 o Bob 1 omgt
3 ~ ecop | 250madl

I 4 Oil & Grease L 10 mg/l

The industrial effluent should te (reated in treatment plant so that the treated effluent should bz in
conformity with the following norms. .

‘ - Industrisd Effulant -
| sNo _ Pavameter | _Standard

Effluent generated in all the proccsses, bleed water, coeling etfluent and the effluent generated from
washing of floor and equipments cle should be treated before its disposal with treated industrial
effluent so that it should be according to the norms preseribed under The Envirenment (Protection)
Act.1986 or otherwise mandatory .

The other pollutant for which rorms have not been preseribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry |

The method for coliecting industrial and domestic effluent and 1ts unalysis shoold be as per legal
[ndian standards and its subsegaent amendments/standards prescribed under The Elﬁ‘v’imnmzni
(Protection) Act, 1950,

The treated domestic and industrial effluent be mixed {as per the provisions of Condition No. 2) and

disposed of un one di§,|;u;s;:; point. 'I“h_is common etfluent disposal point should hay ¢ arrungement for
flow meter’V’ Notch for measuring effluent and its log book be maintained b

Specific Conditions:



J¢ Brick kiln shall comply with all conditions mandated in Environmental Clearance issued by
strict Environment Impact Assessment Authority (DEIAA)/SEI AA. Validity of this consent shall
Je void if Environmental Clearance’s validity lapses as this consent are being given 1 VIEW of same.

> Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive

dust emission from Brick Kiln operations
3. Brick kiln shall install/maintain flue gas monitoring platform/port hole/ladder attached to slack al
lity from @

all times.
4. Brick kiln shall submit quarterly monitoring report of stack and ambient air qua

certified/approved/NABL accredited Laboratory.
5. Brick kiln shall use good quality pulverized coul only for firing. This consent shall be deemed
void if any unauthorized/restricted fuel like rubber/scrap/tyre/ oily residue/ pet coke plastic/ leather
culting etc. is used.
6. Brick kiln shall ensure adequate plantation of trees/shrubs and main
proper system for water sprinkling within its premises. _
7. Brick Kiln shall comply with Solid Waste Management Rulcs. 2016 and Construction and -
Demolition Waste Management Rules, 2016.
8. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of
Environment (Protection) Act, 1986. . . v s
9. This consent is valid only for products and quantity mentioned above. Brick kiln shall oblactlnhprlor
approval before making any modification in product/process/fuel failing which consent would be
deemed void.
10. Brick kiln shall not operate D.G set without acoustic enclosure. 5 -
11. Kiln shall abide by dircetions given by Hon'ble Supreme C'ourt, Hon'ble High Court, Nationa
Green Tribunal, Environment Pollution (Prevention and Control) Authority, Ccntral Pollution
Control Board, TTZA and Uttar Pradesh Pollution Control Board for protection and safeguard of
environment from time to tme. s o
12. Brick kiln shall provide permission to this office issued by Zila Panchayal, GST and Mining
Department within threc month from date of issue of this consent to opcrate.
13. Brick Kiln shall be operated in such & munner that ambient air guality should not be adversely
affceted
14. The brick kiln should installed lightning arrestor as per e PWD norms or any other stand
design for brick Kiln to avoid the damage to stack causcd duc to lightning attick.
15. Compliance raport vl this consent order must be sent to this office within two m
16. Ash content should be used for low lying land filling in a scicntific manner. N
17. The brick kiln must ensure ful compliance of preseribed emission standards as notified by
Ministry of Eavironment and forast, Govt. ol India via serial No. 74 of Schedule 1 m notification no.
GSR 543(E) Dated 22.07.2009 issued undet Environment (Potection) Rules. 1956 and as Amerded.
18 The brick kiln should regularly maimtain A Pollution Control System (APCS) su that it mecet
stipulated standnrds.
19. The brick kiln shall be comply the conditions regarding 1y ash unlization nobiiied By MOFF &
CC Govt.ol India from time to time,
30. The Brick Kiln shall be converted as per jig-jack technology before next scuson
21. Brick Kiln shall be used at list 20% bio briguctie as a fucl as per availability Order given by
Hon'ble N.G.T. in case O.A. Ne. | [82013 V ikrant [Lumar Tengad Vs Environmem (Prevention und
control of Pollution) Authority ard otaers s
22 The industry shall meet the fellowing N
Noisc.
Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM 10 6 AM) - 70 dB (A)
23, Brick K:In is liable 10 pay compensation forany environment.! damage caused by | .
the Hon'ble Supreme Court, High Court, National Green Tribuzal t‘c:i‘:%lk;‘.,l.lh: . by s tixed by
and Uttar Pradesh Pollution Control Board Lentral Potlutien Control Board
24 The applicant shall make an apphcation along with preseribed fee tor pi;
at least 30 days before the date of expiry ul'llniﬂécur,.\ugt. eribed fee for gramt of renewal of consent
25 Any amendments/reyisions made by the Boarl'CPCRB/MOLUT . R
standards shall be applicable to te Brick Kiln frow the t"n[\k-lf-,)tl-\r I.ll] %_h" APCS emission stack height
26. The Brick kiln will submit revised lease deed one “""Illl: ") .Lf.k.] amendments rev isions )
brick kiln fails to submit the revisedrextended lease devd o | i the expicy ol the same. [ the
then the carlicr consent fee deposited by the Brick Kiln v-iILIIL |I1|m.r1: prior to the expiry ot the sume
e aeat ol s Wit This Pequite o stand forfeited and the brick kiln will
27. The brick Kiln will not start any mining activity \.-'ily_?bl,l-‘ Ik ;
cqnccrned. without obtaining Environmental (! lc:u';uu:f, }1-,.;”‘ t"]“’ operation of this brick kiln is
said purpose. The Brick kiln will obtamn Environmenty] Q| .m.__l “{FOlnpetgnt Authority prescribed for
varance under CIA notification f ot
-tabollication for mining

tain green belt along with

ard

onths.

ational Ambient Air Quality standards in respect of



srick clay to be used as raw material for the manufacture of Bricks.
4. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection.
29. Not with standing anything contained in this conditional letter or consent, the Board hercby
reserves the right and powers under Section 27(2) of the Water (Prevention & Control of Pollution)
Act, 1974 and its amcndrr}cnts thereof and under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and its amendments thereof to review any and/or all the conditions iunposed
herein above amgl to make such variations as deemed fit for the purpose of the Acts by the Board.
30. In case of failure to comply with any of the consent conditions, the consent order issue to you

stands automatically revoked without any notice on this behalf.

H Digitally signed
[ssued with the permission of competent authority . Arvind by Arvind Ky
i Date: 202001 01

Kumar 555040510

For and on behalf of U.P. Pollution Control Board .

Regional Officer
MATHURA



U.P. Pollution Control Board

/ ! CONSENT ORDER

Ref NO- - Dated : 01/0}/2020
31081/UPPCB/Mathura(UPPCBRO)/CTO/airMATHURA/2019

To,
Shri HARI SINGH

M/s VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG)
KHASRA N0-209, 143, BAJNA MARG, TEHSIL-MAANT, MATHURA.,,MATHURA, 261201
MATHURA

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. VAISHNAVI EENT UDYOG (O1.D NAME P B H ENT UDYOG)

Reference Application No. 7094844 Dated : 01/01/2020

l. With reference to the application for consent for emission of air pollutants from tlhc plant ol M/s
VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG). under Air Act 1981. It iy being
authorised for said emissions, as per the standards, i enviconment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 16/12/2019 to 31/07/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . Arvi nd Bigitally sigres
Ly Arvind Kurae

Date 202001 0

Kumar 15.10.32 40510

For and on behalf of U.P. Pollution Control Board

Regional Officer
MATHURA

Enclosed : As above
(cendition of consent):

Copy to:  Chief Environmental Officer (Circle-4), U.P Pollution Control Board, Lucknow ArVindU“l“ﬂ"a HPRRY

by Arvind <un

Cate: 202001

KU mal' 15 ICEI 49 .05
Regional Officer

MATHURA



)

U.P. Pollution Control Board

Dated : 01/01/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Bricks-20000 pes/day.

This consgni[ is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fucl/ plant machinery failing which
consent would be deemed void.

Thekmaximum rate of emission of {lue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

; _Air Pollution Source Details . zas)
S.No " Air Polution  Type of Fuel | Stack No. ‘ Parameters | Height

. Source B R e— |
B 1 \ Brick Kiln |  Turi # 1 Eﬂ;ﬁf jo nffizr_ |
The emissions by various stacks into the environment should be as __p_gg_t_uhc_lm_ﬁ_ﬂs_Ofthc Board .
| - Eraission Quality DetallsDetall
.: S.No _L Stack No _: PEE'ETL__T _ Standard ——1
1 | 1| Particulate Matter | 750 mg/nm3 |

Quantity of other pollutants should also be as per the niorms prescribed by the Board’MOEF & CC/or

otherwise mandatory .

The equipment for air pollution contrel sysien and monitoring .as proposed by the ind
approved by the Board should be installed in their premises (tsell’.

The modification or installation in the existing pellution control cquipments should be done only by
prior approval f Board . '

The operation ol air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be 1 accordance with the standards preseribed by the Board/Mol:l &
CC/or otherwise mandzlory .

Unit should do provisions for lugitive emissions chimney/stack s per the norms of the Board/MOLT
& CC/or otherwise mandatory .

The unit should submit the stack CMISSIons mgnilurmg report within one month from issuance of
consgm‘mder along with the point wise compliance report of the consent order . Iurther querterly
monitering report should be submitted .

ustry and

Specific Conditions:



2. e
emission from Brick kiln operat;
; 7 ; N operations
3, B_nclc kiln shall install/maintain flye gas monitori
IGmes. e itoring platform/port hole/ladder attached to stack at
4. Bfl:l:d/ ) ns a¢ ';ILIbmll quarterly monitoring report of stack and ambient ai :
;erl;lri lck kﬂgrfl:;e“ ABL accredited Laboratory and ambient air quality from a
- 88 shall use good quali ' : o e
void if any l}naumorizedfrcsﬂ'ictedtyfﬂgﬁ?l?czedb%oaEaOnly for firing. This consent shall be deemed
cutft;u.;gkeic_i is used. rubber/scrap/tyre/ oily residuc/ pet coke/ plastic/ leather
6. Brick kiln shal! ensure adequate : -
proper system for water spri::hl: I:]_F:] ;: FJﬁE:zrz??pog rtrrlgesfshrubs and maintain green belt along with
7. Brick Kiln sha!l comply with Soli e '
ge];"?lli:‘ﬁ’,‘lw?sﬁ Man[;g'em;m Rti]l ;i“;zlqltz Management Rules, 2016 and Construction and
. Brick Kiln shall submit Tnvi wntal Sta i) mpacoH ; 3

En_}i;lrpnmt:nl (Frotection) Act\ﬂ:l;g:érgcnrnl Statement in prescribed form as per Rule 14 of
gﬁprt;\s'a(iot:l;t?onrfellifil_ld only for products and quantity mentioned above. Brick kiln shall obtain prior
doprmcd void aking any modification in product/process/fuel failing which consent would be
;{l) El:lﬁk kiln shall not operate D.G set withoul acoustic cnclosure.
L iln shall abide by directions ziven by Hon'ble Suprcme Court, Hon’ble High Cout, National

reen Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution
Control Board, TTZA and Uttar Pradesh Pollution Control Board for protection and safeguard ot

environment from time (o time,
12. Brick kiln §hu]l provide permission to this office issued by Zila Panchayal, GST and Mining
Department within three month from date of issue of this consent to operate.
13. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely
affected.
14. The brick kiln shoulc installed lightning arrestor as per the PWD norms or any othut standard
design for brick kiln to avoid the duniage 1o stack caused duc lo lightning attack.
15. Comp!iance report of this canisent ordes must be sent 1o this office within two montas.

¢ manner.

16. Ash content should be used for low lying land filling m a scientifi
17. The brick kiln must ensure tull compliance of prescribed emission standards as notified by
Ministry of Environment und forest, Govt. of India via serial No. 74 of Schedule I in notification no.
GSR 543(E) Dated 22.0 2 2009 issued under Environment (Protection) Rules. 1986 and as Amended.
18. The brick kiln should regularly maintain Air Pollution Control System (APCS) so that it meet
arding 1Ty ash anlizwion natiried by MOEF &

stipulated standards.
19. The brick kiln shall be comply the conditions reg
CC Govt of India from Ui tu tane
all be converted as per Jig-jack technology Lelore next seasen.
a fucl as per availability Order given by

20. The Brick Kiln sh
51. Brick Kiln shall be used at list 20% bio briquette as
Hon'ble N.G.T. in casc O.A. No. | 18,2013 Vikrant Kumar Tongad Vs Environment (Preventipn and
control of Pollution) Authority and others

22 The industry shall meet the following Nutional Ambicnt Air Quality standards in respect ot
Nouse.

Day time (6 AM 10 10 PM) - 75 dB (A)

Night time (10 PM to 6 AM)-70dB (A)
23. Brick Kiln is liable to pay compensation for any environmental damage caused by toas ixed by
the Hon'ble Supreme Court, High Court, National Green Tribunal, Central Pollution '('L';‘nn'-m'}\J,L‘-,L.l;:f

and Untar Pradesh Pollution Contro! Board.

24, The applicant shall make an 2 lication along with prescribed fee [or grant of renewal of

at least 3P[§)days before the date ollzﬁ‘;xpjry of this Uunsvnpt. fee lor gruit of renewal of consent

25. Any amendments/revisions made by the Board/ CPCB/MOEF | Qi e e

standards shall be applicablc to the Brick Kiln from the date of :ilILI';: S:i;‘:ﬁﬁ%fl}fI'H,\,l-lfnmtack beigat

26. The Brick kiln will submit revised lease deed one month prior o the 't.x 5 - F.blru mans.

brick kiln fails to submit the revisedzextended lease deed une month pric i ”,'y UT_”": same. 1 the

then the earlier consent fee deposited by the Brick Kiln will stind ﬂ”J[. 'i]l ;“ the expiry of the same,

have to apply fresh consent along with the requisite consent fee ) eited and the brick kiln will

27. The brick kiln will not start any mining activity viz-a viz lhb — e ,

concerned, without obtaining En vironmental Clearance from the LP‘-Fatlun of this brick Kiln is

said purpose. The Brick kiln will obtain Environmental Clearance S rlépctcnt Authomy prescribed for
nder EIA notification for mining



;?ﬁf Elggr:jor:;l:\s’gg 1at: ?;T'n tlT:gterii:_ gﬁr the manufacture of Bricks

4. The Boarv T2 i modify above conditi ipulat iti

’,“"’ﬁ‘ﬂf'i lrlchv:tt;'r;té?;ll Oj.;:h:?l order, in the interest of enifilfgl;n?;rftllgrlgztgt?;ny whlibnelmook s

;c‘ie ok S he right sio 5 pogverl:'lﬁ r(l‘»l?:rlfthmcd in 'l‘his conditional letter or consent, the Board hercb

o Tt dinod et Section 27(2) of the Water (Prevention & Control of Poll A

Poifution) e o8] and | lt.sna..s eéeuf and under Section 21 of the Air (Prevention & Contz?olmtl“om

B to mace suc?ei} ments thereof to review any and/or all the conditions im os?:d

30. In case of failure to compl *‘;‘n}?"ons B e o e o 0

O o itical comp y with any of the consent conditions, the consent order issue t '

s vy revoked without any notice on this behalf. ' ov
1 Ligital d

Arvind 2.

Date: 2020.0° 01

Kumar 1o 055

[ssued with the permission of competent authority .
P. Pollution Control Board .

For and on behalf of U,

Regional Officer
MATHURA
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